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Reu O^his Dated this tha day Qf ̂fpI^iv<hz.i

mn »BL E R R. S, R. AOIGE, W CE CHaI R»» AN ( A) •

HON'BLE OR, A, VE0AVALLI,R ERBERCo)

Or, Kspil Kbchhar»

B/o Rr, n,K,KocPhar»
fyo 12S, Rehar Chsnd Raskat,
Lodhl Cfelony,
Neu Delhi •.,, Applioant^^

(By Advocataj Shri Van k at ram an i)

Versus

1, Ibwti ef National,
Capital Territory of Delhi,
through
Se erst a ry (R 8 di cal) ,
5, Sham Nath Plarg,
Oelhi-O?

2. Teehnical Rscruitfaent Cell,
through
PHtyooiN T Secretary (Health),
Medical & Public Health O^artrasnt,
1, Dauahar Lai Nehru Rarg,
Neu D^hi -02.

3i The Medical Sop erintan dent,
Lok Naydc Hospital,
New Delhi -02 dants,"

(By Adyocatas Shri l/ijay Pandita)

'  0 RQER

HON «aL e; M R, S. R. API GE. UI CE CHaI RM aN C fl) .

Heard both sides,'

2" Applicant's counsel Shri Venkatranani has

stated that applicant itould be satisfied if an

order is issood by respondents in his ease, corrasponding
to the orders dated 23,1,98 issued in the case of

Dr, Tushar Agaryal (page 17 of 0 a) ,

3, Respon dants* counsel Shri Pandita ga\® ua to

understand that police verification was still

incomplete and such an order could issue only after

completion of police verification. This is also
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supported by para 4.26 of respondents* reply uhieii

uas handed over to ye aGross the bar and yhieh is

alloyed to be .taken on reoord*'

AS Applicant yas appointed as a Senior

Resident in tesns of the Residency Scheua contained

in Respondents* ca.rculars dated 5|6,'92, 25.9.95,

and the three years* terra yould in any case expire

on 24,^9.95.

5* This Oft is di^osed of uith a direction

to respondents that if police ^rification is the

only obstackle in issuing an order in regard to

applicant similar to the order dated 23^1.98 issued

in the case of Or. Tushar Agarual referred to abo^e,

they should consider issuing such an order subject

to completion of police aerification on the clear

understanding that if the police verification report
is adverse to the applicant, the aforesaid o rder

will be daera ad to stand automatically cancelled.'

These instructions should be iroplsnanted uithin 4

uaaks fjom the date of receipt of a copy of this

ordar. No oosts.

( 0R.Ai tf8Dflt/ALLI ) ( S. R.AOlGC J
P?B*I88R(3) vice CMAIRPIaNCa).
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